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4..5-93 	 for the applicant. 1  

	

ii 	 Ivlr.A.K.'Choudhury, Addl.C.G.S.C,f or 

of 	 the respondents on notice.' 
A' 	 I 
pepos,ted v1d0 

The applicants are granted leave to 
ted 'join, in this application as p±ayed in para 3 

	

T144 	' 	of M.P. No. .40/95........ Claim relates to 
'I  SDA/ScA. Application is admitted. Issue 

Val 	
notice to the respondents, 8 weeks for written 

statement Adjourned to 3-7-95 for orders, 

'The learned counsele . applicants torernove 

1. 	. 	, the ob3ectiorinthe M.P. The iM.P.4.s regis- 

'tered separate1y. 
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/ 	tJ.A, No.9 /5 

37.95 	None present for the applicants4 

Heard Mr A.K.Choüdhury,Addl.C.G, 

S.0 on behalf of the respondents. 

P7 	
The application is dismissed. 

No order as to costs. 
J 

Member 	 \Lice—Chairman 

- 	

I 	 pg 	 - 
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• 	 CENTRAL'AOMINISTRATIiE TRIBUNAL' 

GUWAHATI BENCH. 	GUWAHATI-5. 

O.A.NO. 	96 of 1995. 

DATE OF DECISION 	37-19950 

(PETITIONERS) 

• 
/ 

None present 	for the applicant. ADVOCATE FOR THE 
- 	 - PETITIONERS. 

VERSUS 

Union of India & Ors. RESPONDENTS. 

Mr 	A.K.Choudhury, 	Addl.C.G.S6C ADVOCATE FOR THE 
- 	 .• 	

-• RESPONDENTS. 

THE HONBLE JUSTICE SHRI 	M.G,CHAUDHARI,VICECHAIRMAN. 

THE HON'BLE SHRI 	G.L.SANGLYINE, MEMBER 	(ADIIINISTRATI.JE) 

whether Reporters of local papers may be allowed to 
see the judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish. to see the fair copy 
of the judment 	? J 
Whether the Judgment 	is to be circulated to the 
other 	Benches ? 

Judgment delivered by Honble ViceChairmaflo 
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CENTRAL ADMINISTRATIVE 1RIBUNAL,GiJWPHATI BENCH. 

Oriolnal -  Application No. 	96 of 1995. 

Date of Order 	This the 3rd Day of Ju1y 9 1995. 

Justice Shri. i1,G.Chaudhari, Vice—Chairman, 

Shri G.L.Sanglyine, Member (Administrative) 

Sri Narendra Pandey & 29 Ors. 
All the applicants are employed in B/R I 
under Carrison Engineer, 859 Engineer Works 
Section C/O 99 A.P.O. 

None present for the applicants. 

Versus - 

Union of India & Ors. 

By Advocate Shri A.K.Choudhury,Addl.C.C.S.C, 

( FOR ADMISSI ON  

• • . Applicants 

Respondents 

The applicants who are all ivili3n and Defence employees 

of Military Engineqring Serviceb 	 ooted et different 

stations in N.E.Region have filed tHis cpplicction claLming payment 

of Special (Duty) AJ.luance in acoordonco nith the office Memoranda 

dated 14.12.83 and 1 .12.88 issued by tho 	ntrii Goiernment with 

effect from the due dates therein togeth?r with interest and 

costs. 

2.. 	All the applicants have stated in the application that 

they are employed under the respondents and posted to work in N.E. 

Region (mostly Arunachal Pradesh). 

3. 	Reilance is placed on the judgment and order of Cauhati 

High Court in Civil Rule No.543/1989 decided on 4.1.94 whereurider 

one Krishnan Raman was held entitled to get the SDA. 

contd... 	2/- 

-- 	 I 	 • 	- 
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4. 	The question of eligibility for payment of SOA to the 

employees posted in North Eastern Region by virtue of the O.M. 

dàed 14.12.83 and O.M. dated 1.12.88 is no longer resintogra in 

view of the decisions of the Hon'ble Supreme Court in the following 

cases  

U) Chief General 1'1anagër(Teleccm) vs. S.Rajender Ch. 

Bhattacharjee & Ors. J.T. 1995(1) SC 440. 

(ii) Union of India vs. S.Jijaya kumar'& Ors. 3.1. 1994(6) 

443 and 	 - 	 V  

(iili)Union of India & Ors. vs. Executive Officers' 

Association Group C' (Inspectors of Customs and Central Excise) 

Civil Appeal No.3034/95 decided on 23.2.95. It has been laid down 

that the memoranda dated 14.12.83 and 1.12.88 are meant for attra— 
V 

cting and retaining the seriices of competent officers posted in 
V 	 are 

the North Eastern Regionfrom other parts of' the country and/not 

applicable to the persons belonging to that region where they are 

appointed and posted. Since it appears that the opplVicants have 

been appointed and posted ip the North Eastern Region their claim 

does riot survive in viewof the aforesaid decisions of the 

Supreme Court. The O.A. is therefore liable to be rejected as it 

does not disclose any grievance that can be redressed under the 

provisions of the Administrative Tribunals ict. We however make 

it clear that if any of the applicants happens to be a person 

appointed outside the North Eastern Region but is posted in N.E. 	
V 

V 

 Region, the respondents may ,  deal with his case in accordance with 

the above mentioned decisions of the Supreme Court. Such person 

V 	

V 	 V 	 contd... 	3/- 

VS 
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would be eliible to get the SOA. Such 3c.rutiny nay be mada. 

notwithstanding this order w,hen applied for hi th eligible 

applicant. 

It is true that the order of the High Court in C.R.No. 

543/89 may prevail unless the same has been carried to the Supreme 

Court by the respondents and has been reversed and consequently 

q 	thapplicant 	may continue to get the bnefit of SDA but even 

though in that event the applicants will be treated differently 

yt in view of the decisions of the Supreme 'ourt having been 

rendered prior to filing of the instant O.Asue cannot grant 

reliefto the applicants on the strength of the order of the High 

Court in the aforesaid ease o which the applicants were not 

• parties. 

Consequently the O.. is formally admitted and as Mr A.K. 

Choudhury, the learned Mddl.C.G.S.L. ucives notice on bhalf of 

the respondents it is finally disposed of. The application is 

dimissed. No 6rder as to costs. 

( G .LSANGLYIVE ) 
MEMBER (At' 

CHAUOHRI) 
- 

- pg - 

/ 
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APPENIX A: 

• 	 FORMS: 

FORM I 

APPLICATION UNDER SECTION *( OF THE ADMINISTRATIVE 

TRIBUNALS ACT : 1985 

Title of the Case: Sri D.K.Dutta & others 

00* 	Applicants 

—versus- 

Union of India and others 

Respondents. 

I N D E X 

S1,No. Description of documents relied upon 	Page No. 

Application, 	 1-8 
Annexure A : Copy of Memo dated 14-12-83 	9-10 
Annexure B : Copy of Memo dated 1-12-88 	11-12 
Annexure C : Letter dated 28.3.94 of 	13 

Resp.No.3 

. Annexure D : Statement of casd submitted by 
Resp.No.3 with justification and 
recommendation 	 14-15 

Annexure E : Copy of representation dt. 	16 
7-12-94 

Annexure F : Copy of judgement of High 	17-19 
Court 

Note: Other documents referred to in the application 
and seized and possessed and happen to be in the 
control,possession and/or powers of respondents 
being correspondences exchanged during official 
channel) and may be required to be produced by 
respondents. 

FOR USE IN TRIBUNAL'S OFFICE: 
DATE OF FILING : 

SIGNATURE 
FOR REGISTRAR 	 SIGNATURE OF APPLICANT. 



IN THE CENTRAL AE)MINISTRATIVE TRIBUNAL : GAUHATI BENCH 

Fn 
Sri Narendra Pandey son of late Babulal Pandey 
" Bhim Bahadur Gurung 5/0. late D.B. Gurung 

" Suk Ram Bor, Son of ldte D. Boro. 

"Tapan Ki. Biswas, son of Shri G.C. Biswas. 

" Daroga Rai,. son of Shri H.M. Ral 
" Nabin Ch. Boro, son of Shri Bizam Ch.Boro. 

" P.C. Lahkar son of late Saubhaygya Lahkar. 
"Budhan Singh son of late Ram Dhari Singh. 

"Dizen Kr.. Djitta, son of Akon Dutta. 
Biren Baishya, son of Tankeswar Baishya. 

B.K.:Moorth., son ofR. Byanna Chetty. 
B.B. Chakraborty, son of late S.K.Chakraborty 

K.J.John, sn of Varughese Yohannan 

144" N. Shani son of late Ram RajShani 

15." G. Yesodharn, son of late K. ov1ndan. 

16," A.N. Nair, on of late Raghavan Pillal 

M.M. Rao, s n of M. Sirnuadri  
M.P.Sharma, son of Shr± Pasupati Sharma 
Tanesh Paul son of Shri. ManmathaRa-njan Paul. 

Ram Nath Singh, son of Shri Rain Ayodhya .Singh. 

Durga Pashatian1  son of R.O. Pashayan 

22.." Kartik Karmkar, son of lte Mphan Karmakar. 

Sadhü, son of late Shuk Raj. 
Mohan Rai, on of late Lakhan Ral 

Shukh Lal Hrijan, son of late Rose Harijan. 
Bodheswar Ds, son of late Jalibar Das 

270" K.C. Chhab4, son of late Girdharila Chhabra. 
28." Nomal ChandChutia, son of late Baneswar Chutia. 
29.." Jamini ialita, son of late Dinanath Kalita. 

30." S.R. Deka, son of late B.R. Deka. 

.. all employed in B/a I. under 
the- 



c- 

0 

• 2. 

under the Garrison Engineer, 

859 Engineer Works Section C/0.99 A.P.O. 

APPLICANTS: 

-versus- 

- (I) Union of India represented by the 

Secretary to the Govt.of India,Mjnlstry 
• 

	

	of Defence(Engineer_jn_.Chjef's Branch, 

Army Headquarters), New Delhi. 

The Chief Engineer,Eastern Command H.Q. 
Calcutta 

Garrison Engineer,859 Engineer Works 
SéctionC/o.99 A.P.O. 

The Controller General of Defence 

Accounts, New Delhi. 

15) The Controller of Defence Accounts, 

Basistha., Guwahati, Assam. 

RESPONDENTS. 

DETAILS OF APPLiCA1ION: 

1 .Particulars of oI(der against which the application 
is made- 

H.Q. C.E. S.Z..leter No.70414/2/3627/Elca(3) dated 

19-12-94 containJng information of E.in-C's Branch, 

Army Headquarters',New Delhi letter No.79850/SDA/NER/ 

EIC(3) dated 19-1O-94 received under HQ CEEC Calcutta 

letter No. 131728//8O5/Engr/EIC(3) dated. 9-12-94 to 

the effect that (:bDA in consultation with Ministry 

of Defence confirned that special duty allowance along-

with field serv.ic concession and to the locally recruit-

ed/directly recrukted employees isnot admissible to 

civilian employees posted at NER and further HQ CE SZ 

letter No.70414/2'3629/EIC(3) dated 23-12-94 requiring 

to re-submit conncted papers/documents alongwith 

specific recommendations and resubmission of applications 
accordingly throuh HQ CWE,Tezpur under their letter 

No.1352/SDA/B/EIC(3) dated 17-1-95 alongwith recornrnenda-
tion. slip. 

2.Jurisdjctjon of the Tribunal: 

The applicants de1are that the subject matter of the 

order against •which they want redressal is within the 

jurisdiction of the Tribunal. 
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3.Limitation: 	- 

The applicants further declare that the application 

is within the limitation period prescribed in 

Section 21 of the Administrative Tribunals Act,1985. 

4.Facts of the case: 

1)That the applicants are civilian defence employees 

of Military Engineer Services' Departrint employed 

under the respoi-idents and 'as such' the applicants 

are posted to. work 'at high altitudes of Arunacha]. 

Pradesh, a hard, remote and costly, area where 

necessities 1d essential services of life are 

very scarce bnd are available only on paying 

abnormally high prices. 

2)That .theCenitral Government ordered for payment of 

'special duty and specialcompensatory (Remote 

locality) allowances' to its employees posted in 

the North—eatern Region of the country to attract 

postings to this remote and costly locality. The 
'field servic concessions were extended to the 

civilians by the Government of India, Ministry of 

Defence vide their letter dated25-164 as amended 

from time to time. The applicants are in receipt 
• of" Modified field service concessions. Similar 

• qoncessions Lre also being paid to  GREF staff 

f 	* 

S 

• posted to this area. 

3)That' the need for attracting and 'retaining the 

servcces of competent staff for service. In the 

North Easterii Begion coin'prlsing the seven States 

including Arnachal Pradesh was engaging attentIon 

of the Goverent andwith a view torevjewthe 

existing aflwances and service benefits to 

employees potted in this region, a committee under 

the Chairmanship of Secretary, Department of 

Personnel & dministrat.ive Reforms was appointed 

and after corsidering carefully the recommendations 

of the Cothmittee, 'the President of India was 
• 	pleased to dcide in favour of allowances and 

benefits beirg continued as modified by Government 
of 'India Offjce Memorandum' No.20014/2/83—E.Iv of 
Ministry of inance(Dppartment of Expenditure) 

issued on 14-12-83. Subsequent thereafter - 
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another office Memorandum being No.20014/16/86/E.IV/E. 

• 	 11(B) dated 1-12488  was issued making some, improvements 

in allowances and facilities to employees posted in 

this region. 

That such allwances and facilities were admitted by 

the audit authoities in the past. Reference in this 
connection may be máde to letter No.1350/A/2623/EIC(3) 

dated 20-2-87 of the C.W.E.Tezpur whereby Ministry of 
Finance,Departrnent of Expenditure Office Memorandum 
No.200414/3/83-IV dated 29-10-86. sent under CE,SZ. 
was forwarded to the respondent No.3. Reference in 

this connection may also be made to the Ministry of 

Finance,Department of Expenditure office Memorandum 
No.20014/4/86-E-IV dated 23-9-86 making special 
mention of the eiployees posted in Arunachal Praddsh 

and to letter N.Pay/24/IV/PC dated 20-2-87 of the 
C.O.A.,Gauhati. 

That,however, 'in so far as special duty allowance is 

concerned, the Cj.D.A.Gauhati as per its letter No. 

Pay/Ol-Vil dated 24-9-91 refefrthg to Ministry of 
Finance,Departrnent of Expenditure communication dated 

• 	21-1-85 received by the said office as.per GGDA's 
confidential No.AT/1I/2366-Vol-XIV dated 23-1-89 stated 

that where field service concessidns are enjoyed,SDA 

would not be adm.ssible there even though the GREF 

personnel posted to work in the same area and.receiving 

similar field service concessions were enjoying the 

benefit of special duty allowance in terms of office 
Memoranda dated 14-12-83 and 1-12-88. referred to above. 

That the respondent No.3 wrote letters Nos.1000/P/678/ 
EIP dated 7-i_91 and 1000/P/687/EIP dated 15-10-91 to 
the CDA,Gauhati to clarify the position as to why the 
civilian defenceLpersonnel of M.E.S. were not entitled 

• 	 to claim similar1 alloiiances and service benefits as 
the GREF personnel posted at the same place and working 
shoulder to shoulder with the applicants were having 
the said allowanes and benefits and by letter No. 
Pay/0 1 -V, LII datei 12-3-92, the C.t.A.Gauhati informed 
that the matter was taken up with Ministry of Defence! 
D(CIV-I) by Army Headquarters DAAG Org.4(Civ)(d) and a 
decision was awa.ted. 

/ 
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7) that it Was further intimated by the CGDA,New Delhi 
Office circu.ar dated 9-10-92 that defence ctvillan 
employees, who have "All India Transfer Liability" 
will be.gra4ed special duty allowance and in as 
much as in the case of the applicant, service 
condition/s specifically provides - 

• 	 "He/she willbe required to serve any where in India 
and will be subject to civilians in Defence Service 
(Field Servde Liability) Rules, 1957". 

• 	8) That the applicants,therefore,submitted applications 
on 5-1-94 reuesting for payment of all allcmances 
and serviceenef its including special duty allowance 
in terms of ffice memorandum dated 1-12-88 referred 
to above and the respondent No.3 forwarded all such 
applications to the HQ CWE under his office letter 
No.1000/P/793/E-1P dated 28-3-94 alongwi'th a state-
ment of case justifying and recommending .fot payment 

of all a1lowances and service benefits in terms of 
office memornda dated .14-1-2-83 and 1-12-88 referred 
to above., 

Copies of office memoranda dated 14-12-83 and 1-12-88 
and copy of ]ettèr dated 28-3-94 forwarding applica-

tions dated -1-94 of applicants with statement of 
case as statd above are annexed hereto as Annexures 
A, B, C and D respectively. 

9) That.Sj• Krihnan Raman, a GREF employee being not 

satisfied about the orders sanctioning special duty 
allowances only in terms of office memoranda dated 
14-12-83 and 1-12-88 from 21-3-89 and not paying other 
allowances an service benefits to GREF employees 
filed an application for appropriate writ before the 
Hon' ble Gauhati High Court and in Civil Rule No.543/ 
1989 arising from the said appliation, the Hon' ble 
High Court by its judgement dated 4-1-94 directed for 
payment of aii such allowances and service benefits 
with effect fom 1-12-83 as it was done in the Case 

• 	of other centhal government civilian employees. 
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6. 	 V~ 

1O)That the app.icants having come to know about the 

judgement ofthe Hon'ble High Court once again 

made represebtations and submitted applications 
accordingly o the respondent No.3 on 7-12-94 

therein referring to the judgement. 
A copy of th6 representation and the judgement of 

the Hon'ble High Court are annexed hereto as 
Annexures E nd F respectively. 

11)That Seven th,ugh the case was resubmitted by the 

cWE,Tezpur o17-1-95 as ref erred to above with 

specific recbrnmendations for payment 5f all allowan-

ces and servIce benefits with effect from 1-12-93 

as ordered 4 the Hon'b.e High Court inKrishnan's 
case (Supra) ,1  the respondents Nos..1 and 2 have been 

keeping quiet over the matter and have not paid the 

genuine and legitimate dues to the applicants in 

terms of office memoranda dated 14-12-83' and 1-12-88 

referred to above and as such this case. 

5. Grounds for relief with legal provisions: 

For that the applicants are entitled to allowan-

ces and service benefits as per office memoranda dated 

14-12-83 and 1-12-88 in as much as the said memoranda 

have been made f pplicable to all civilian central 

government employees and merely because they are 

employed in M.EJS/Defence department, they cannot be 

discriminated sgainst. 

For that ihe applica'nts are entitled to such 

allowances and ervice benefits on the sound principle 
of equal pay packet for equal work in as much as 

similarly' situaed employees of other departments 
including even REF personnel, who have been held to 
be integral part of,the Armed forces of the Union being 
a civilian consliruction agency as per Apex Court's 

decision in Visvan's case(AIR 1983 SC 658), have been 
held to be entitled to such allowances and benefits 

with effect froM 1-12-83 as per decision of Gauhati 

High Court in its judgement dated 4-1-94 passed in 

Civil Rule No.543/89 (Krishnan's case). 



For that nowithstanding payment of field' service 
concessions to th GREF personnel, they being entitled 
to allowances and benefits under office memoranda dated 
14-12-83 and 1-12illowances8 also, the 'applicants are also 
entitled to such 	and benefits effective from 
1-12-83. 

For that the departmental authoritIes have been 
seized of the mater since after 0-12-83,initially by 
making payments ir accordance with the office memorandum 
dated 14-12-83, tfereafter by making orders stopping such 

payments and directing for recovery of amounts already 
paid and further by continuing correspondences in official 
channel with a viw to justify and/or recormend payment 

to applicants andM.E.S. personnel in VieW of the transfer-
ability of their service throughout India as appearing 
from service condiition/s. 

• (V) 	For that the applicants being posted to high.alti- 
tudes of Arunachal Pradesh, the necessIties and essential 

services of life are scare at .such places and are available 
only on payment of abnormally high prlceswhich is for 
what unless the aplicants are compensated by making 
'payments 'of aiiowahces and service benefits as per office 
memoranda dated 

14k12_83 
 and .1-12-88, they shall have to 

face grave injustie and serious injury that deserves 
to be remedied.by protectIng them from the vice of 
discrimination that is guaranteed to them as citizens/ 
public employees uhder Articles 14/16 Of the Constitution. 

6.Details of remed.es exhausted: - 
The applicants dclare that they have availed of all 

the remedies availble to them under the relevant service 
rules, etc. as would be revealed from paragraphs 4 and 
above. 

7.Matters not prev.ously filed or pending with any other 
Court - 

The applicants further declare that they have not 
previously filed aiiy application, writ petition or suit 
regarding the ma'ttr in respect 'of which this application 
has been made,befo: e any court or any other authority 
or any other Bench of • the Tribunal nor any such application 
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writ petitiori or suit is pending before any of them. 

8.Reliefs sought: 

In view of the facts mentioned in para 6 above,the 

applicants pray for the following reliefs:- 

The respondents may be ordered and directed to pay 
to applicants 	 and Special compreDsa t ry  allowances 

in accordance with office mem hda dated 14-12-83 and 

1-12-88 of the Central Government as referred to above 

with interest and costs as may be deemed proper. 

9.Interim order, if any prayed for - No - 

10,In the event of application being sent by registered 

post etc. - Not applicable. 

11,Particulars of Bank draft/postal order filed in 

respect- of application fee: 
Postal order being No.o3V4J 	dated-7 ) 
for Rs. 5/-  issued by 	 Head Post Office payable 
at 	 is annexed hereto. 

12.Llst of enclosures:Annexures A,B,C,D,E and F as men-
- 	 tioned in para 4 above. 

VERIFICATION: 	 - - 	- 
I, Sri D.K. Dutta, son of 5ri Akon Dutta, employed 
under the Garrison Engineer, 859 Engineer Works Section C/o. 
99 A.P.O.do hereby verify that the contents of paras 
1,4,6,7,11 and 12 of the application are true to my personal 
knowledge and paras 2,3 & 5 are believed true on legal advice 
and that I have not suppressed any matérial fact. 

Dated: 	 SIGNATURE OF APPLICANr: 
Place : 

rwrD-fl 



b___' 	- 

£o. 2O14//03-J.IV 
GOVF;1.NH)JYX OF IJlii.L A 
Fjl l il ~;ThY 01 	iUAt:;E, 

D 	'iiAi 1,IiT OF )JXPJJ.L'l TUkE 

C 	2 
I 

--, 

NEW ]1kL1LL the 14th 
DIA; N - U3LR  61 3 

1Ub 	t -  

I4i 

	

IU OLI4 	i dLJ 	 Q 

The need. for attotth nO retr.ning the Borvi000 of oonipetnt 
Offlocru br £.aviue ifl Thu 4y•th J,3fli].fl Itflon ooi:i, 1 ui 1 t Ut 

	

of Aur, 'ieth n1 z? y., MLflipu 	i 4 talnd and TripUCa LZ1U Wv 1 Jion 
Territories of Arunachal )raJCJ1L aiiu 1 -ii spram hIIU beeii C i(ifl tht 

attontiun ci the flovonincnt for LOlik L i " . The UOVCrLtffl&'HI (iaU tputhtuu 
a eoznnittoc under The Uhaj.rul.iyiaUip 01 coretary, i;p;trt;:ttt e.t 	o.iuei 
& Admilliptrative Eefor', to r.viC\ thc existing allowaneu and ftci1i-. 
ties ad.eib1t to the various eatej'oriO8 of Civilian ViLtrkl C0vern. 
urn-it err,ioycos serving the this rei01L & to 8Ugg..a 	u.taoLC iI3rOve- 

j 	rj he r ccci fin enda tio n o f tli c - ouaii t tee h ave be en 0 ,  IC U l.y 
cneidered by the Oovcrnnit and the PlOsident is uoW Plea 011  to 
thvi1c as fo1lotioi- 

(i) 

There will be a fixed tenure of poatin of 3 ye 	at. a tine 
for of1'ioC8 iLth ;ervice ui 10 	of ).eI anu 	rcju ut a 
time for ofilocro with miie thau 10 yeai oi 	rvioe, 11eXi0d of 
leave, j,rajning, etc. in exocoo of 15 day per year ;t11 be  exolu-
ding counting the tenure period o W3 ycare. (fii I'3, CT OOJ1PIC.J. 
ttcfl of The I1C'1 tenure ('1 JCiVjCC Xflti0fl(;d cboit: ii.y  be tonci. 
dei'ed for posting to a etatioi of Lh6i choice as miar u8 pccsthlc. 
satisraetory performance of untics for the preeeriiet tcnuz'e in 
the Ilorth jaat shall be given due reeoz&iiion in the c100  of 
clt,j1e oi1ccr3 in the Qrttcr of z 

Th- k)Ciio(. of aeputa Luii of the çentral G0Ve.Li11dwt CIployceu 
to the states/Union TeiXit0riCL3 ui. The 1orth Lu stexn J':cLion will 
generally bf Lor 3 years which eon be extended Lii 	eptcn'.1 
cases in eigcxes of ibiiu ocrvtce as well as when the eipioyco 
concerned is px'epixcd to stay longer. The adujusible deputation 
allowance will aloo continue to be paid auring the j)OXtOd of 
dcputu.tin cc exteflued. 

VCi 

(s.) rror.iotion In cathe poats; 
dCpi.tation to ' entrrit tenure posts; aIAu 

course ci' training abroad. 

ThC cneça1 requirement of at least three year) servie e in a 

cI 	pca bctuoeiA to uentral tc,n (Leoutations nny also be relaxed 
to two years in 	oerviflg oases of 1QritoriOU8 s3erv.Oe in tAtC Fortti 

Co nt.. 0 0.. 4. 2 



2 
A Up(:jj0 cntry oliali. 	m:uo th tt:o .li. of "i nd 

	

	 i. iii 1\11 tOflUij of IJ('Z'VjCO -n the Jo'th aet(1A 7' Ihat eUcot, 
UIIt)lO.yooL) W 

iIop)iOf to 

* 

ctvi1im eiiloyeeu who have all Ilidja trunrjj'r 
liability il1 b.. &vanted a 8peoia]. (luty) Jl1owajiee at the rate of 5 per cent of baoio pay eubi eat to a coiling o1 R, 4)/- t:r zu,nth on postjn tLe .ny atatjo i the otth Ja , tern Re1 on, Uuch of tho oe eTICYCOS who are exc cp t fro in paylaerit o £ • Income tax will, hcwovcr not be eligible for tio opiii.t1 (Ltj) A1lowcno. pccial ()).ty5 A11owae 41). be in &ddjtjo to any Opec I al pay and/or lepu ti ti. u (Ja ty Al lo wai 0 1 re tu,y b ci. oub j cc t to the c ondi tic ii th ut t he to tal o £ euc h sp cc i al (ni 

ty ) Al1owO0 	
apccji pay/J)eputat,jo (ikity) Al1owaoe will. not ecea 	4(.O/_ p.n. Sv)ccjnl. llowaxe like 	 Oa?en8ato'y Aflowanec will be dra 

 

The rate ofthe allowce wU be 
5 Of bio ay Oub t leo to 	xiEum of R3, 50/.. p,z, 	 to all ea2x1oyes Without any pay ilirti. The a1,vc llc will be adirtrnjb1 

uith effc(,t from 1-7.. 1982 in the caje of Aesaz, 
- -. A 	•_S 

 

The rate of Afl.o,anó will bc,  as £OjW8 	U 	Wh01() of 

Pay UPtop, 260/.. . 	40/.. p.m, pay above lb. 2601.. 15% of basic P.Z Subject to flaxjxaua of Rs 	1U/_ 	,, 
 

The XateL,  of t1he a1joace will be as £ouloo.. 
 

- OL.ay subject to 	rniniaiun of Rs, 	50/.. and zILtjnj of 

 

Pay 'upto ii. 260/.. 	a3. 40/.. 

pay ztcvc rL!-. 2601.. 	 of basic pay  
1 	 oubjeot to a 

xjlnii of a. 150/. p.m. 
Thorc will be no chan 

0o 	zat 	 e In the CxItLflg rate o 	coia1 2•lewanoc ca.czib)c in .\runha]. PradEI2, Iagalzj(j 1iZorain and the oxi'tinp rate of l)ioturbanoe Allowanc,c ad*Vjjj)0 th upecijjca acao of 
	and 

Under 8eoretary to the Govt OA india 
1L' m t. tà1 

(ID. V. S. Rayudu) 
AEBJR 
AGE (T) 
Ior G.xrrison Engineer 

- 
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?Jo 200 14/lG/06/j;.j V/1;.fl(B) 
G')vt of India, flt3tryof Einanee )epartnzit of &pen 	r ditue 

new Delhi, th e •J •f)< 1ijt'O 

ubjcct .: 

The underuigicu iu diroetj to refer to thia Ntnioty' 0  0.1;. i4o, 2Q) 14/ 3/3 3-. . LV (fated 14th J.o o 	r, 1983 and 30th Matf'i, 1984 on Uie ubj cot incntioncd above anU to da, that the queetioi of utkin suitable inrovont3 in the alloancee c.id filitta to Cent . 	COvt. Cnt)lOy... Cee poztec1. in °rth 	etorn .to4on eo.'pricing the tatce 01 Aiuii, 1ehi1ya, Manjrnir  Nagalaztc, 	ipuc Ai 	han ?radch an Iizorau has be.xi 	agth The a LtentioL oi the Oovt, AOodjn.i the fteoj dent is to: plrac- t to dccl.dc a.i £olion; :- 

(i) 
eat1ngiJoviiion5 	1 COfltLiJ.!)cd in thts 1'1lni3try'o 0.L. dated 14.12.83 wil). continue, 

The existilnF, PiOVi&iO 	2 eoLtainarj th tht 1 in:Lutrj' a (J.tl. dated 14.12.83 will coirtinue, Cadre authorjtjeb are a&iviced to ive due w ol. h ta gc for oa Us 1a tory p z,for iaric e o £ du ti. c a 	c prcsc rL bed. teiitiro in the  orth-Jast in thc matter of prontj 	in the oath'e poit, do,ut -Ljoij to Centrnl tQnurc' poet nnd oourcca i 
tI (!IYLt-rlg Ubroad. 

ia() ]Io L 
Central 	Civiiian e:p1oyce who have (11 lfldt libJ.ity aiiL bt erent;u Opecil (JAtty) AUowaie tt ttto .ate of 12 of baoie pay ubjeet to Ceiling ol . 1000/-. per wonth on to an 	 in •thc 110rth-.L.T.3torn.  iicion. peoial (Duty) Allowance will. be  in addition to any apoeiaJ. pay •nd/cr deputation (Uuty) al1owai, cc already being th'wn oubj c t to the Cofldjjjo that the toi,-ii. of such allwanee will riot ezoeed F, 1000/-. 	 al1oweca ljc.e apcejal 

a)( n8at ry (Reni te l•oe alt ty) Allowance, 0onstxtc tion Allowwio e and 
Project Allowarie will be drawn separately. 

The Central G0vt, Ctlili 	C!)loyeO8 wh are £ith(.rs of 1heduled Tribes and ae hcwite eligible ior the grant opecial (Itty) Allow-. anee under This pa 	nd arc exeited from pyment of IxAeojn-T under the ixiconTac ct will also draw pcejai (Jwy) AllOtwLee. 
iv) sa/llpw,axeç: 

The 
 

reQo i5ti7en-Ua Ms 01  •tte  4Th pay Coniiouio have bceyt Uocp... 
ted by Tho Govt. and pccia]. Uort21satory A1loanoe at tht rviuj 
have been made ef1tivc from 1-10..Q6 (1-.1o..e). 

Qontd.. . • 
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z 
(v) to (xii) No t appl iuwo le. 

The above orders v.411 slso apply to the cctrz1 Govt. emg) joycos pobt.0 n An uaan x 	al unas an Lakhawecp Xcwiu. Thce oez will c13o ijply 
to 0iiiCCr2 pO2tLd to 11 .1. councIl, iihen tbr  Lill ,  atationed in the N. B . 

The ee orders ii11 take effect i'ro thc' ctate of iue. 

I 	o ar az ttv ncx l ons-  eerving the 1fl)j 	uit & Accoujt. 
are eciccrr€,o the orders issue ai't.er roY6ultutjon wjjh the 

ctl1er & Auuttor General of Indi a.  

•vcrEicr. OJ thio YjeXVanC1.UM Is attached, 

Joint 2cretary to the Govt of In(Lia •  

(ID. V. S. Ryudu) 
AE D/R 
AGE (T) 
For Garrison Engiuer 

1.' 

/1 

.r'.W. 	- 



flEGISTEruD 
LV 	Tele Fill. $ 490 	 V 	/ 	c;zu - rjon Engineer W.&tio& 

859 Lngr wks 39L 
- C/O 99 A?O 

• 	1000/'P/7? liar 194 

• 	cals •,: 	 .• ••• 	•• 
Tezp,ur 

 
• 	 SPYCThL DUTY ALLOWANCE TO CIVILW4 EMPLOYEES' 	.•.. • 

IN NCT1 EASTERN RIGION  
- 

1. 	Applications dated 05 Ja9 çi 
Allowances  addressed to .—in.-C'g Drnch received 

• 	'individuals as listed in AT iJ 	a4ched, are forwarded 
herewith duly recommended 	 quadtipTictè, tog etherwith 

• 	statement of case in quintuplicate for your--f-urther necessary 
• : action piéaze. • 

/1 	 (M Aruinugam) 1, 	 Major 
Encls t As above. ' 	 Garrison Engineer 

k 	

• •.7 

g• 	 •p••-i', 	
•ç 	 • 	 J•• 
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,) 	 PEcXAL L 
I'osrrl) 2i 

1 
The &pjj L)uty Al1orn 	

J Piy tiaa orderod by the Govt of 
ndja. Mm of in (Deptt of ExPndituro) 	No 	

dated 01 ")ecE3 	circulated W)c 	E..jn..c arl'LncI) letter No dat 09 'eb 89. 	0 Qrdvr clariflax that the ipjj Duty iio 	will be in iidtttj to any Spcjaj Pay 
and/or ?ep\atatjon (Duty) ellowance 8-Ircady being drawn Subject 

to thO çondftj that the total of  such allowance 'iii not e,coed Rz 1000/ par month Pitra (ijj) of 	 .. 
the abotre Govt order referi4 flut the CGDt 

ew Delhi under thOir OQflfiditjal Uo 
as intirate4 by,  C Cuwattj vide 

that "Where
thoir letter o Pay/oj..vxI dat 24..9.9j hart djcs, 

Zervic Conc9ujona axe enjoyed $DI\ 0u1d not be adirjajble there'. 

2. it 13  prop<ed to take up the c 	with Govt of Indja 2-1n of Pinanca for clear clarification throucih dprtenta1 channel to boost up the mor 	f civilian eploy 	of this -J'o 	Cectjoa ix viq f th allowances in questjo appjjcb10 to other Central Government  EMPloye0s Poste1  in this nrea. 

3. On pØru.t of our old reco t 	 , it i r:v3j 	that h Ci ili 	 of thj grant J 	 Section wor 
pecj Duty AllOwAnce with effect from !ov 83 and cOntinund to draw the same 

Upto Dec 84 vide Covt of India, tim o! Iin (Deptt of Expd) O.i. No IV d0ted 14 Dec 83.But t110  allowance was  by the audit authorjtjen with eect from 
Je 05 on the Pl 8a that  the pronjj already in Xejpt of Service CQflCe3jo are not 	 Field 

cntitl for Zpecia1 Duty 

4. It ir tbmitted that the matter regardj grnn of 3pecja1  Duty Al1owanc irae ageij tak up with CD/ i'i toz of Govt of India, bun of Fi (Deptt of 
xpdr) O.xc, No ai mentioned in 'Introductio. above vide this of fico letter no 1000/'/636/E1i,  dat 1C Jul 91 (copy encloned for ready refort pleeo) 

• In respon, to our 8ioVø quoted letter it weø intjmted by co  GuwaJj under their letter No Pay/Ø1j1 dned 24 3ep 91 (copy enclod for ready reerenco please) that, whore 
'ie1cI Z3errjco Conceion (sc) i enjoyed by the Civi1jy Ep1oys• 5pcial Duty Allowance to th 	'fter thzit & lot 	would not 'm Pidminalble of prtrected w&D exchanged between this office  and cD; GuGhatj. It tfas finally intimated by Cl)i Guwahatj vide th,ir letter 

110  Pay/Ol/VIXI dt 12 tr 9 2 (Copy enclod) that the matter tn 	up by the C.XLV New Delhi with the tim of Df but though a eaxrnnj0 period ha* io far been elapd, no  ruitfu1 xo - ly hi hon 	ee yc,t in)i1, Of repentc(1 r0mindors to ci Ouintj 

Co nt.d. . . . . . 2 
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namjnl effect to the tune of Rs. 33.00 Laç 	 c ffoo t frotn 01 DCC) 86 to 31 Duo 93 is ilivolved, 

6, 	Since thci omployea of Thi.o Work Sea tion aro dcployod in Nortj...otern Aogion Of A flJhal Pradih aid *rtj roqubed to work uxzcer otrezsa and utrath ttri to uahicve the t'rct to tip the reqiisite staudu.rd of thio o ,iijsatjon, i to thit ttu ezzloyee o1 ttiiii 	rkz Section way be tt1loo(J to irc 
• The Speuiai ZUtY. Aklowawe as adrni83ibje to the ot7i1in op1oyce8 applivable to other Central Governiaent Eniployeeu in ttiii3 area to avoid diupority a1xonet the Central Governint Civiliuxt &ipioyeeo. 

• - 	
xx X:x xxx  

/ 	 (n Aziu&nu) * 	 i1/ 	 Major 
Garxi2on 1n1neor 

flayudu) 

• 	: 	• 	• 	

• 	AL 'i;Ji 

AGE(1) 
• For G1iiSOfl Engiaccr 
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AUt)(Uf Eg 

27 ..2..g Tog 
The Garrison Enqj, 839 

(Through proper channel)1 
Subg 

.1 have the honour to draw your kjd at HIstotIc judmt passed by Justi 	
tentj01 to thq

Stj J.N.Sarma of Gauh,j High OU In CIv 	iue t 	
r

e 543/ 9 Ofl O4 1 94 protectj 	the rights Of the, 	
me in oux 

ai decrjbd In 

fld dir1j 
the authorjtje5 to 

py elj the begef 5  veflnt 
and t 	

mmo 	dated 1412$3 and Stop 
the discrimination between the workers. 

	

to 1mmedi a tely give effect to 	
urge before your honour 

 the verdict frorn the of 
QI12.83 as ordered by the 

Ucfl'b High Court without any more (o1ay .  
'  Thanking YOUD 	

0
/ 

Yours faithfu1L, 

* ~Zed the 7th,,-D1F CvmbPr6,1994. 

p C5 Igflato 
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14MUO $L P. 	 JcAd 
• 

XN Thk. GAVJU\fl IIIG COURT 

(1I1ai UOUlT OF J1Nz 

ML OIA1•1 & ALU 11 AU ILAL •  PRAD Ut) 

UIV1L itii IO. 43/19e9 
G/3404 A Shri Krjohnn RItJaaIL 

)/O Late 	Jrnn, cn1oyU uu 

• 	U1A. at Headqu3rtcraoLrj1ec of the 

Chief Lrinecr (Project) yirtak 

0/0 .99 APO 	 .. Petitioner 

Union of India rep13entod by the 
eoy. to the Govt. of India, 

Mini3tzy of Traiwport, J)eptt of 	raxiopor1. 
(Boaztier .IO(18 BOvelopixnt Boai'd) Bing 45 h 
floor, ena Biiavan, iw J)elL1j-11u)11. 

2, The Dirccto General, I 

Do rd c' lb adc, 1'cth 	icu3e , Jii Q 2000 kcw o1b 1- 1 1 U 11, 

3 The Chief thtncer (Procct), Vartak, U/C) 99 AP.O. 

Ii 	 ... 1LpOXILiC2lt3 

_4• 	- 

THE 110'3LJ. flit. JUTIUL J rr.M1MA 

Ibr the pcticionc.,c : r. 	, Khctrj 
Mr. K . Bhatra, Advoc ate a 

1br iLLe rei3pondenta: Mr. li.F. Kukati, U .G..u. 
2ate of hearing an 
JUdjient. 	 •. 4.-1-94 

This appljoatjoi uriUci iti.ie Z6 o thu ioiJtjtttjon 

• 	of India .ha6 been filed prayinG the following reUclu :- 

1) to dir t the rcoonUcnts to pay all aiioJcea/and 

• 	benefits as per offiLO iiojjdum dated 4.12.53 and 
• 	ii.ec of the Covcr21i1iit Of Ifldia to the petit10nty:. 

2. 	The brief faets aze aa £ollow 

In Febivary, 196c 	Uie Governrnent of Inuia uceided to 

- set up Border 1,D ad3eveloprrLnt Board and,Board was forried foz 

expeditioua eonai4yuotiori of The roade in the North and X:orth 

eastern Bord, areas of the Uountry. The petition€r was 
N 

Uontd....,.2 
/ 
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tpoiAlte in cui 2ervjQe oxi 94,7, 62, 	0n 20,1106q the Governnt 

tv' 

of India issued a 4.icuLar laythj dotn the terms and conditions 

Of SEXvic 0 s of 	of (Li. ON 14.12,63 the Miniot.y of 
inrnc (Depa,tnt of pCnditue) i8aed Govt of Irniia'8 

cocisions relating to tenure of po3tthg/deputation, weihtage 

for Qenlxal deputatton/ta±nth3 rAoad and epoolal 0 ntion in 
conflcontial rcGords, apcuial (duty) aUowaiea, leave travel 

CoXcEL3ion, 8poOiu1 Ooq,C1Waory allowancon, traveljtn allo,s.. 

and other rclatt3d iirtt'ri ensidertng the neod&' for 

attracting and rctathjn thL. L3ervjCe8 of persOnnal in the EQrth 

Jetern recx tin this irnoranCtirn was 	aLaed, Thexcafter. 

1 	The petiticit Cili;cl 

a pre.niation for nmntiiig all htnc±it8 and oouciorni as 

per 1zmoranthxn of the Govcxnzent of Xdia, The 8aid reprecntu. 

tion was forwarded by the Iuttiority and on 210.e9 tke AuViority 

£sutd an orex grcntjn only the speQial duty llowxxe to 

GRI' poroorAnel aid that too frocLI .1.3,09 only arn not 1)otn the 

date an rentloxwd in the offioe Ir1oraxiva dated 14029133 aM UJIUft 

1,12.6. 

3, 	io grievemb of Ihe . vxit p.tttione.ria that the petitioner 

and other er1)loyeeo in the aervie of G1UF have been UitioriitnateU 

in not graflting all the benefits aM oowescione as per oiio 

meo ranthi dated 14- 1 -6 3  anu 1.12.1)6 and Uww g entral Go V 

Of India and as cuch, the petttioncr is oloo entitled to get 
thcee benefits. An atCidavit4.th-o103itiQn hai' been £ilcd on 

behaif of respondents No. 1,2 und 3 cud in this 0111ctyit...ji 

op!o8ition in pararàpb B it haf,3 b&en atatec] that the pctiion's 
r-ase for 	consideration geptaiuo of the benet.Lt8 w,e.f. 

1993 has been roonded and It i8"1yg with the 

Govern15cnt of India, This reconzncndatton waa not on 4.5.39. gore 

thanX 	4( 4!i years have been elap2ed but 	hLn has been 

dane by the Covernaent of Inj 



1 	
bOBrU Mr.T,.Rhctj, lcazmd oowij tbr tho 

•potttioner and Mr, RoPe XakrAti v  ie&ixiied Orta3. Govt. tunuir 

eotmao]. Lor zenondenta 1o. 12 anu 3* 

rjhotrj has rititly oontcnde4 that tt4c La od 8tor of 
diserinLnatton an the banta of the ruord. If the dli)lOyCco are 
Civilian cnloyeo they are also entitled to got all benefits as 

• 	b.tng cnjoyed by 4 civilian centra). Govnicnt vzz).oyoo and 
tho 	.L)y4LiU 1ArO 	VLLIeU by Vic /u.'izj uct they fAre lo entit1 
to Set all b=(., fL -tz,ua given by tUe kiij persoMckl, but tile 

Athoctty bzs cot given, 1c benc.üts to the etLtionor eitha' as 
aivi1tn (iiLoyee or th4r btaicilti aa B_Il £'tnr exaonnc This 
cannot be allowed to. 

6 0 	In that vicu of the matter on the ground of ijau x imillation  

alone I al].i the wxit applietjcn (UxeuUng the r:spoxtdenti Io. 

1, 2 ent 3 to pay Vne Pc-U.Ucrxxuall the benefits available to 
hjni in the Cizular dated 14.12.33 and 1.124,38 V.e,f. 1 •  12.C. 

The calculation aba).l be made by The Authorjly 4thtn Qperiod 

of 2 M-111VIO from todcy and crc.ftex the ayniit ahall be iuio 
to the petittoner 0  Thc pctiiion hati slxeaiy retired froii 
cavi 	anc c 	ci tEe en.nt 'euld be paid to hivi ttr± Within 

the pziod as cnt±oned above. 	
* 

With the tibove uiietiw, the Writ potttion th uiapo3ed of. 

(ft 
J Ij • 

* 	 ¶) V 

(D. V. S. RciyudU) 	 * 	 * 

ABBIR 
AGE(T) 
For Garri&Ofl Enginct  


